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MR. CHAIRMAN : He may resume
his speech tomorrow. We will take up
the half an hour discussion now.

18-30 ‘hrs.
j HALF-AN-HOUR DISCUSSION
REVISION OF PENSION RULES
MR. CHAIRMAN : Shri Sondhi.

SHRI SITARAM KESRI (Katihar) :
Before he rises to inmitiate the discussion,
1 want to say one thing. I'do not raise
the issue of quorum now, but there was a
gentleman’s agreement between  different
parties that quorum would not be question-
ed after 5.30 PM. 1 think Shri Sondhi
remembers what happened last Monday
when there was a half-an hour discussion
in my name,

B e some Members of the Jan
Sangh raised that question on that day,
there was no quorum and I was_deprived
of the opportunity of putting question as
the debate had to be adjourn:d. I -want
this condition to be fulfilled by Mr.
Sondhi; from next time onwards he must
contro] his party so that this question
will not be raised.

SHRI M. L. SONDHI (New Delhi) :
The hon. Member has been my neighbour
and the saying is : treat thy neighbour as
theyself. I shall say only that to him,

The purpose of this half-an-hour
is to urge government to agree to a
detailed consideration of the measures
which must be taken to modernise the
pension system. in our country because
this copntry ang this government in parti-
cular, aspires to make us a welfare state.

1 feel free to confess that the subject.

matter of pension has not received the
attention which it deserves by all sections
of this House and also the various unions
of government employees. The Govern-
ment of Indja and the state Governments
have shirked their responsibility and have
ighored those who retired from public
service. Today their plight is most
pitiable.

The Committee on Petitions of the
Lok Sabha deserved our congratu-
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lations for-the excellent manner in which
they have highlighted the injustice to
pensioners who are unable to press their
demand -with- anything resemblmg milit-
ancy,

The House should make its views
clear to the Pinance Minister and to the
Government and«ask the Finance Ministry
to give high priority to pensions in their
programme.  First, I think we are right
in asking for a pensions Commission
which should review the law on the subject
and enquire into the conditions of pension-
ers in the country and should outline
and social measures for a Modern Pensions
Scheme. As you know, the present Act
is coming from the last century and was
based on a very out dated British Law.
The Minister in his reply may say, as he
did on an earlier occassions also, that
they have medified the system. 1 dispute

this because the system is anp antiquated

system. Secondly we should ask the
Government to take steps to implement
the recomendations on the Committee on

Petitions, Thirdly,-the goverment should.

accept the civilised principle of regular
periodic revision of pension scales.
Fourthly, the Govermment must evolve
a machinery for consultation with pension-
ers whose representatives should receive
the most careful attention from them
because they are a section of our popula-

tion, a minority, who are perhaps the.

weakest minogity in this country and
therefore special protectfon of this weak
minority is an obligation of this Govern-
ment if it prefers to call itself a civilised
Government,
government to use Gandhi Ji’s phrase.

I seek the compassion of all Members
of this House for the lowest paid category
of pensioners who are today living in a
condition which can be described only
as that of living death.

The Minister of Finance takes shelter
under the plea of lack of resources. Is

this on argument which can be sustained
if one refers to the large and unproductive .

schemes which this government has em-

barked on for political reasons .or for.

reasons of prestige. Political mismanage-
ment of our country has made it possible
for people to destroy public property and

Otherwise it is a satanic.
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the losses are in crores of rupees. One
has anly to see, as my friend Mt. Fern-
andes mentioned the other day, at the
conspicuous expeaditure on  wasteful
items in the capital such as thz colossal
expenditure on those glaring lights on the
Republic Day. Why is this Government
which claims to be following Gandhi Ji’s
principle is spending money on these illumi-
.mu'ons in the most garish maaner
possible for forgetting the aesthetic
beauty of the genile radiance onecan see
on the face of free people which is the
best celebration in a free country 7 What
do they do? In our traditional cultore
elderly people of our land ase entitied to
respect for their social cooperation.

1 iavite the attention of the Finance:
Miniiter here to the glaring injustice,

cruelty, which society is heaping upoa.
our aged members who have served this:

Government. The high rise. in the tost
of living has made it imppssible. for them
to.make both ends meet. We know. that
the Gowernment yields to pressure on:
various occassions. Can, these pensioners
be expacted to come here in large numbers
and hold militant demonstrations ? They
cannot.

Therefore, what is.the significance of
the. subject-matter of pensions to the
Government and to this House ? 1
think there are three main points,
Firstly, pensions are deferred pay and not
charity. Mr. Morarji Desai is in. the
habit of development always an attitude
which. is very condescending. We do
not ask for charity. Weask for justice.
It is deferred pay which has to be given
ta them. Secondly, pensions in.a modern
country affect the conditions of sexvice
today, because, the Government employocs:
of today are the pensioners of tommorrow.,
Government are ignoring this. Therefore,
I want to keow—I do mot know if they
are serious about the improvement.of the
administration of this country. Thirdly,
Government, as 1 said earlicr, must
protect the minority. We talk of commu-
nal minority. That is out-of-date today.
These pensioners are the real minority,
who are to be protected, and as a matter
of fact, there should bc a statutory
cammission for pensiomers, if you have
one for the backward classes .and. for
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other categories also. Because, in the
words of one of our newspapers, I quote :

“They should not be made to fecl
that they arc a neglected and forgotten
body of men who have been written
off merely bocause the Gevernment
considers that they have outlived
their usefulness to it."”

There are many other considerations
which have been suggested, The Minis-
ter, in the course of his reply in this
House, said that he was considering this
matter; the report which was made by
the Committec on Petitions which suggys-
ted:ian ad hoc reliel of about 10 per cent,
anp they suggeted that the pension should
be 50 per cemt of the emoluments last
drawn. They also suggested raising the
minimum: to Rs. 50 per mensem. Are
these unrcasonable demands ? Where is
that cry of social justite which they used
to raise earlier ? If they cannot work on
this priority, let them realise what
they have said here because, this
very Minister gave an  assurance in
this House that he is comsidering the
matter. What other matter he is consi-
dering ? Is it group politics in the party ?
What other matter is he considering ?
This should be a priority item because so
many pensioners are literally starving
today. Let the Government bring a
comprehensive Bill and take this House
into confidence today. Does not the
Government know the facts relating to
the miserable,conditions of these pension-
ers 7 What is a monthly pension of Rs.
15 today, with the soaring prices in most
citics and most towns ? People who
retired a decade aga receive a certain
amount of pension and today that amount
is a fictional amount. There is nothing
real in it, and that continues to be their
pemsion  today. These  semi-starving
people point a finger at this Government
which brings this country into disrepute
because we cannot go abroad and tell
them these conditions. The conditions in
the advanced, developed countries are
being pointed put. Brazil is a devcloping
country. It gives a pension which is
nearabout the full value of the pay drawn.
There are other countries which are
supposed  to b developing and they have
a modernised pension system, but here.
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the requirements of the old are not
recognised by the Indian law. This
antiquated Indian law contimues and
this Goverment shows indifference. I
appeal to the Governmant, let indifference
give way to innovation.

There is a former Parliamentarian
who has continued to voice the feelings of
the pensioners, 1 allude to Mr, B. Shiva
Rao, because I think his words should
carry much weight in these matters. He
says :

“A pew Act is necessary in India
to replace the country-old measure
on the Statute-Book, with changes
which a welfare State (which we claim
to be) owes to those who spent the
best years of their lives in the service
of the State.”

The Pensioners Act of 1871 was
framed, as I said earlier, on the basis of
the Pensions Act in vogue in Britain.
This Government talks of the Common-
weaith; sticks to the Union Jack and
sticks to all these alien symbols. They
also stick to this old Act which an
imperial I power had followed. Do they
not have a sense of self-respect in these
matters ? If they do not want to bring a
new law, they copy an old law; they do
not have any originality. Let them have
a sense of national self-respect. Even

the Conservative Party in Britain is’

bringing a change; it is rejecting the plea
of resourees shortage, But this soclal-
Walfarist State, the Avadi socialists, are
more conservative than the Conservatives
of Britain, I dare say that the Minister
will get up and make a plea of resources
shortage.

I challange him to show his origina-
lity and face the music when he meets
Mr. Morarji Desai.

The pensioners submitted a memorial
to the Prime minister signed by 20,000
pensioners. ‘That was presuably 'thrown
in the waste paper basket. They went to
meet Mr. Morarji Desai, I would not
like to repeat the words in which the
pensioners described the humiliation they
felt after meeting Mr. Morarji Desai.
What is wanted is a modest increase and
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an understanding of the difficulties of
these who are in the evening of their life.
Some times we rise to pay tributes to the
memory of those who have left us. Is
that not a moment to remember that
these aged citizens in the evening of their
life—should they not continue to be use-
ful citizens ?

On the one hand, this Government,
claims that life expectancy is going up.
Naturally, we will have more aged people.
They want family planning. It means,
the proportion of aged people will rise
towards the end of the centuary. They
say, there are so many other people in
impoverishment. Is there not a difference ?
These people who have served you well,
to whom you gave a certain pension when
they retired, have become impoverished
due to no fault of their own but due to
no fault of their own but due to the
mismanagement of the finances of thi
courtry. Other people may be impoveris
shed on account of various other reasons-
They must provide some money for thi.
purpose. If this Government harnesses
science and technology, if it undertakes
wise political management, if it is imbues
with a social purpose and with a sense od
soeial justice, if it understands the aspiraf-
tions of youth in the country, it would
not neglect the basis needs of thic country
in the name of economy. The cry of
pensioners today is an anguished cry for
justice. Let the ministers rise to the

i Let this ister, who looks to
be a younger man, assert his semse of
youthfulness and show that he can rise to
the occassion and if discipline means
enslavement, let him break the bonds of
slavery and declare that he will give
priority to the pensioners and, if he fails.
he is prepared to quitt office.

. THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P.C. SETHI): Sir, part (a) of the
original question put by the hon, member
in the House was:

“whether it is a facet that the existing
Pension Rules are as old as 100
years ago.”

In answer to it, factural information was
given, Itis true that the Pension Act
is as old as 80 years. Part (b) was :
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“If so, whether Government propose
to revise these rules to meet the
grievances of Government employees™

I now find that what the hon. member had
in mind was not Govetnment employees
but pensiopers. Our answer was based
on the question he had asked. May
be the hon. member was not satisfied
wwith the answer. Now it is clear that
he had in mind “not employees, but
pensioners.

Regarding the Act being old, there
are many old Acts in this country like
the Indian Penal Code of 1860 and the
Cr. P. C. of 1898. 1Itis not a question
of revising the Acts. There isa provi-
sion in the Constitution—article 309—
under which from time to time Govern-
ment have been amending the CSPRs.
According to that, the position of the
pensions admissible to the retiring
Government servants has been improving
from time to time. Till 1949 there was
no family pension, and no terminal
gratuity to temporary employeces. The
DCR gratuity was not available. In the
year 1950 the gratuity scheme was
introduced. Similarly, in 1950 we start-
ted with a Jandmark. The family pen-
sion scheme was started in 1950, It
was never in existence before. It was
available for five years up to a maximum
of Rs. 150. Now it is available to the
widow till her life time, to the minor
oChildren till they become majors or to
the daughters till they are married. The
gratuity scheme also come in 1950 and
the pensioners started getting gratuity.
This family pension scheme was revised
in 1957 and instead of allowing it for
five years it was raised to tem years,
Now, according to the 1964 revision, it
is allowed till the life-time of the widow
and till the minor sons become major.
‘This was a great change as far as emolu-
ments concerned. The gratuity. system
also changed.

Previously pension was allowed only
on the basis of permanent service and
temporary serviee was not taken into
account. Im 1949 quasi permanent
service was also included. In the year
1950 half temporary service and full
quasi-permanent service was included.
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In 1960 there came a complete change
by which full temporary service followed
by permanent service was taken into
account and benefit of six months period
was allowed.

‘Therefore, it is not correct to say
that the position of retering Government
srrvants has not improved from time to
time.

SHRI NAMBIAR (Tiruchirappalli :
The question is about the quantum now
that the prices have gone up.

SHRI P.C. SETHI: Quantum is
related to the conditions in the country
and the emoluments that the pensioners
were getting when they retired.

The First Pay Commission’s recom-
mendations were considered, their effect
was measured and it came in the form
of decisions of the Government in
regard to pensioners. It was only after
measuring the effect of the recommenda-
tions of the Second Pay Commission
in 1959 that the Government came
forward with measures in 1960 and the
position was revised. In both the
cases of merger of dearness allowance
the benefit has accrued to the pensioners.
Thetefore, since 1964 there is no pensio-
ner who is getting less than Rs. 25 and
it is not correct to say that pensioners
are getting Rs, 10 and Rs. 15,

SHRI M. N. REDDY (Nizamabad) :
is Rs. 25 a big sum ?

SHRI GEORGE FERNANDES :
(Bombay South) : Member of Parliament
are getting Rs. 31 a day as allowance.

SHRI'M. L. SONDHI : The Parlia-
mentary Committee has recommended
the minimum of Rs. 50. Let the
Minister take this opportunity to
announce it,

SHRI NAMBIAR : There are many
who get less than Rs. 25. May I take
it as a promise that in those cases their
pension will be brought up to Rs. 257

SHRI P, C. SETHI : As far as the
year 1969-70 is-concerned the total budget
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cdtimates for pension is Rs. 5.82 crores
for civil, Rs. 12,46 crores for defence
and Rs. 6.35 crores for Railway ‘making
a total of Rs.44.63 crores. So the
quantum which is being :spent on pen-
sian is not & mergre amoont and -even
an increase of Rs. 5 per pensioner would
mean an increase in the total by Rs.#
crores.

For an increase of Rs. 750 the total
impact would be Rs. 6 crores; for an
increase of Rs. 10 the total impact would
be Rs. 8 crores per year. Even for a slight
increase in pension the total impact on
the revenue of the country is not minor;
it is substantial.

Certainly, we have before us the reco-
mmendations of the Rajya Babha Com-
mittse. Now we have before us the reco-
mmendations of the Lok Sabha Com-
mittee. One of the recommendations of
Lok Sshira Committee is that pensiomers
should be givea DA on the same scale as
goverament employees. It will cost the
government about Rs. 45 crores a year,
So, this is not a small matter which cam
be considered in a light-hearted manmer.
All thess reports have to be cxamined
very carfully.

SHRIM. L. SONDHI : Appoint a
commission to examing them.,

SHRI P. C. SETHI : From tirr-le to
time we appoint Pay Commissions.

SHRI M. L. SONDHI : I was refer-
ring to Pension Commission.

SHRI P. C. SETHI : The Pay Com-
mision considered the Problems of the
pensioners also. Therefore, it is mot meces
sary to have a separate commission for
pensioners.

SHRI M. L. SONDHI : These are
not your views; these are the views of
of Shri Morarji.

SHEI P. C. SETHI : Well, I am pert
of the government. I cannot express
vieps different from that of the govern-
ment. Now, the recommendations of the
committee are under cxamination, in
conaultation with the Home Mimistry.
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‘Theréfore, T wonld ‘not agrée when it is
said that the question of pensioaers is not
examimed from time to time. It tras been
examined from time to time Government
will examime the recommendations of the
Lok Babha Committee ‘in ‘consultation
with the Home Ministry. 1 would not
say-that this question will b= ‘favouratily
consitered ‘or tmfavourably consiflered.
The entire matter is under ‘examination.
Whenever any question of general revi-
sion of the pay scales or the general
revision of the pensions comes up for
consideration, these recommendations
would also be comsidered. Now as the
emamimation is going on I would onty like
to repeat what the Deputy Prime Minis-
ter -said in the other House,

SHRI M. L. SONDHI : HMYV.

SHRI P. C. SETHI : That is not the
view of oty the present Finance Mimis-
ter Several other Finance Ministers have
expressed the same view, In 1965 Shri
T. T. Krishnamachari Stated :

“Certainly, it is not a question of
having sympathy. The sympathy i
there —but the question of resonrees.

SHARI SACHIN CHAUDHURI :
anmother Finance Minister, took the same
Tire in a staterwent which he made in_
the Rajya Sabha on the 12th My I966.
The Deputy Prime Minister, while ams-
wering to supplementarics on  5Q To. He
n the Rajya Sabha stated en 7th Jeme
1967 as follows :

“Government have not the capecity
of removing the hardships of the
pensioners because of the nom-avail-
ability of resources.”

This position stamds. It s not ssif we
are Iacking in sympathy for the pensiomer.
We certainly do  consider the difficolties
of the pensioners. But it is a- question
of resources. The total impact of the
incroased expenditure has to be taken
into-contideration. I can only say timt
the report is still under examimation.
At the present juncture I would not be
in a position t0-sey anything more than
what the Deputy Prime Minister said
in the other House,
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LT &Y 7} gt @, ag @ {Aafa
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gt 8 | 9w 3 AT #1 wamE
€ 7w g 21wt ait ¥
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N1 aNegEEIsaag sa1 5
ot ot & 10 o1 15 w9¢ Fua @
REAIDN IR AFLF 255 &
Y H T99 A TR 1 F mor
ggafa & w1 Agar g ¥
FEt N S fawifor § swi foar
e
“Low-paid pensioners getting only
Rs. 10 to 20 as monthly pension
should be paid a minimum pension
of not leas than Rs. 40 or 50 per
month in view of the extraordibary

rise in the cost of living over the
last 20 years.”
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®Y 41 gITC §IC GIA 97 § SN
T Ed AfF s AT I g,
Faw a9 @19 TAT & T § S
TAT HT WA 7T AGET AT qHA
§ fr fog TP Y ¥ w7 ST A
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i areiT geenl #Y agEyfa @
at gEyfy @ ® S L.

(smmem)...
ot wrl oA L Af ]
'ﬂ!oioaﬁ:mQI
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ot ofr T : wOR g wwAm R,
o7 FT §FA £ |

st 9o o S : AHT-YHT 9T
FHIT A 9t fvig fag § 998 a3
# wrgyfy wwe S @A g @
AT f w2few Ag) § fn foad
weTag A1 a4t &) faw 9x g fammx
& 7 & g%ar gy a1 ATHIT IH AHA
a7 w5 fare & 7€) w30 | Ay
Fr aff 8 2 fr @R ¥ 99 foie
frzra famd, PmgsgpHhaw
fafr=t & ara faoe fafmg == <
g W 77 g gz ot faare-fafy
MY Mg A v T
fiE 1 g ¥ a5 fam ) gEfan
ot e Frarc-faforg &Y grem § 8
JaE A F 7 FAr FATTEA g o
fr friE =1 owr four 1 afew faé
& @t qF & feea FY o O @
IHFY T F T@A gy, AT AW A
wifgw feafq & sl = gl #4-
a0 T § 9T gw A feafa w1 73
AT 7@ T IWAT T84T § |

AT FEATENT qTga 7 qga-ar
ad 7 fegmef s i gmae § &
I F7 gFar g fF aga avQ 9
grawE gt § A F o g
qgaA-¥ A FEq EfF AW A6 W17,
g " O #1 F ARHT F AH-
T A W H ofemriz ¥ w=w)
F1 31 To T 7Y 37 Tifgw | fey
I3 9 g1 gU ot A wrawE @9 g
§ ST T 9¥AT &, AT WA HAY
F1 AT &, a1 I AFTT F AL H Y
iR IR ¥ T\d # AR Ak
X @S & Ef | W 1A g &
T O 9% & | AfFT THET aRTd I
Tél & 5 N fegeras A9 a1 T
g IHF T T T | TERT A
AFAT F1fET |
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st AT S  fEE & ant
# %9 g% faeg g s ?

ot Yo Wo ASY i TG F A A
gt w41 W g g g

st tfr v : 10 g0 Y TR § I
ai & §g 94 |

st Fo Wo &Y : 1-1-1964 & arz
ot ferax gu § a9 25 %o ¥ FW
g 7EF g0 |

“The President has accordingly
been pleased to decide that in all
cases of retirement occurring on or
after the Ist January 1964 where the
amount of pension together with
the benefit of ad hoc increase as
admissible under ths Government of
India, Ministry of Finance Office
Memorandum No. F 15 (13) EV (A)
63, dated 16th October 1963, thcreon
comes to less than Rs. 25 p, m. the
same shall bz raised to Rs. 25."

ot ofe T ;g Y E s A
¥ sar 53

ot 5o Fo ¥ : F¥ gg Far
1-1-1964 & arz &t frermegu § 1 &=
¥ fag 78 w3

s} ¥o ®To &iWY: 1938 ¥ Y
femgar § sast @ gEm@ & |

st go Wo ¥ : F FgAT =R
g fF 1-4-1958 ¥ qxF ¥ ag Frorw
forar o oY Sr 15-7-52 & oz fear-
7z gu o) fm ot £ Fa 50 wo
¥ ofew 78 § 79 97 ¥ 10 To
Ty FEm W@ W faw S A
o 100 g0 & wmfaw adi § w%r
12.50 %o IFTET AT |

st ®o ®lo Wit : g a1 TTH
Mme |

APRIL 21, 1969

Pension Rules 408
(H. A. H. Dis)

st qo wo ¥ : W T HF
T8 & fr fet #Y 10 50 forer wT 1
10 5o T sfFwe a1 |

SHRI M. L. SONDHI : It is not
an alteration of law, You can take it
back any time if you want.

SHRIP.C. SETHI : I am coming_
1o this point, It is not correct to say
that somaody is getting Rs. 10. Rs. 10
was the temporary increase that was
given, Sombody was getting upto Rs. 100
and he was given temporary increment
of Rs. 12,50, It is not correct to say
that everybody is getting Rs. 5 or Rs. 10
and certainly the quantum of increment
in 1958 was based on the pensions the
officers are drawing at the period of
time. I would not claim and 1 have
never said that there is nobody getting
less than Rs. 25. What 1 have said was
that those who rctired after 1,1.64 got
a minimum pension of Rs. 25,

SHRI M. L. SONDHI : This is a
debating answer, not a real answer.

st gy T gy faat
sfca grFT At 10, 12 5o o § IAH
ant ¥ gg A |

ot Wo WoRBY : OTIFT WY FEI
g AF ¢ 1 I A F1 FfsArAl A
sTA ¥ TEd gu IuF! AT gt W E
Sl 1 o @ER fRar e
s fends & a1 # A <fa
@ T g Jerr ar fF Fw # w1
ftds &, oY ag oY o e de=<
gr oo St g Ad aww ¥ feww
g & 73 | e FedidT ¢, 99
§ @ Fww mgmgafed faw e
ifge o

=t AW FEATER : W gH -
g aqrd o1 ewg Far ?

it oy T : 8T AMfgA F aF
wogF & 1500 ®o FT Rt W
FEASS HTATET AT FA I AN
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SHRI M. L. SONDHI : He is almost
till-treating us. He is throwing it back
to us, He should at least consider it.

!
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SHRI P. C. SETHI : Pay does from
basis of pension. Whetever they are gett-
ing now will automatically come as part of

=

.L. SONDHI : Pay is not

g

VAISAKHA 1, 1891 (SAKA)

Pension Rules 410
(H. A. H. Dis)

the pension. For example recently the
Government has taken a decision that
part of the dearness alloance will be
merged with pay. After this decision
those who are going to retire will get
higher penston than those people who had
already retired. Whatever the employee
is getting comes as part of pension.
Pension doesnot come from the air. It
is computed on the basis of what one
is getting at the time of retirement. The
Pay Commission's recommendations are
given due consideration. The report
of the honourable Committee of the
House is before us. We don't treat
anything light-heartedly, All these are
receiving our serious attention.

19-13 hrs,

[The Lok Sabha then adjourmed iill
Eleven of the Clock on  Tuesday,
April 22, 1969]Vaisakha 2, 1891 (Saka)



